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to serve on the said Committee."
The question was put and the motion was adopted.

. THE APPROPRIATION (NO.2) BILL, 2001
II. THE FINANCE BILL, 2001 (contd.)

THE DEPUTY CHAIRMAN: Dr. Siva has sent a note to the
Chair requesting that he may be called now as he has to catch a flight.

T1. T AR I1ed I (FER): 31 &, FeH

SHRI P. N. SIVA (Tamil Nadu): Madam Deputy Chairperson, |
take this opportunity to congratulate our Finance Minister for having
presented an excellent, growth-oriented, industry-friendly and pro-
people Budget. Having our foot firm on the land of heritage and
culture, we are stretching our hands now to invite the modern world.
The Father of the Nation, Mahatma Gandhi, had said that the real
growth of the nation lies in its villages. The Budget, basically, reflects
the view of the Father of the Nation. The increase in the corpus of the
Rural Infrastructure Development Fund from Rs.4,500 crores to
Rs.5000 crores and the reduction in the interest rate of NABARD from
11.5% to 10.5%, is, of course, a good step. This will enable the States
to get more funds to lay roads, construct bridges and improve the
irrigation facilities. Similarly, the innovation of Kisan Credit Cards has
proved to be a success and the Government's attempt to accelerate
this programme and cover all the eligible farmers within the next three
years is to be lauded. Sir, | would like to say with pride that the
Government of Tamil Nadu has already given around 1,65,000 Kisan
Credit Cards to the
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agricultural farmers. This Budget has proposed an insurance cover
amounting to Rs.50,000 or Rs.25,000 to cover them against
accidental deaths and permanent disability. | think it will benefit those
1,65,000 farmers who are already holding these Kisan Credit Cards.
On behalf of the Government of Tamil Nadu, | would like to thank you
for having increased the import duty on tea, coffee, coconut and oil.
This will, of course, help the domestic people who are growing these
things and who are totally dependent on these things. The
development allowance which has been increased will also help in the
growth of the tea industry. The reduction in the import duty on cement
will help to bring down its price. Sir, | am the Secretary of the
Students' Wing of my party. | take this opportunity to specially
congratulate the hon. Finance Minister who has given some special
allowances to the student community, that too, with a personal touch.
He said, and | quote him, "I have personally experienced poverty and
faced problems in pursuing higher studies. Therefore, | feel that no
deserving student in the country should be deprived of higher and
technical education for want of finances'. | am glad that the Indian
Banks' Association has formulated a new Comprehensive Educational
Loan Scheme which will cover all the courses in schools and colleges
in India and abroad. Loans will be available under this Scheme up to
Rs.7.5 lakhs for studies in India and Rs. 15 lakhs for studies abroad.
The speciality in this is that no collateral or margin will be stipulated
for loans up to Rs.4 lakhs and the interest on this will not exceed the
Prime Lending Rate. The interest rate will not exceed the PLR, plus
one per cent. Sir, | thank you on behalf of the whole student
community in this country. We have also given some representations
from the Chartered Accountants Association of India and others about
filing of compulsory audit reports under section 44 (a) and (b). Earlier
it was 31% October and, in the Budget, it has been advanced to 31%
July. Having heard everyone, specially, the assesses, who were
facing some problems, the Finance Minister understood them and the
problems of the Chartered Accountants, and he has graciously agreed
to maintain the status quo ante. | thank him for that.

| have to seek one more clarification from the Finance
Minister about the corporates who are paying tax less than Rs.40
lakhs. Earlier, it was 31% August, and now you have announced in the
Budget that it will be 31 * July. What is the actual position? | request
you to revert to the earlier date.

Madam, | have got one more point which | want to bring to the
kind notice of the Finance Minister. | come from Trichy in Tamil Nadu,
There
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are a lot of workers engaged in the synthetic gems industry. Next to
Jaipur, Trichy in Tamil Nadu has got more than one lakh workers who
are engaged in the synthetic gems industry. The Finance Minister in
this year's Budget has reduced the import duty on cut and polished
gems from 35 per cent to 15 per cent. | think, if at all the purpose is to
increase the exports, then this provision cannot carry any meaning, as
there is already no import duty applicable on re-export of imported
gems. Madam, this proposal will lead to more import of gems from
abroad and less and less consumption of domestically processed
gems. This will directly affect the livelihood of millions of artisans and
other workers who are engaged in this industry, especially the more
than one lakh artisans of Trichy. | would like to point out to the Finance
Minister that the benefits of globalisation should not be at the cost of
technological developments in the domestic sector. | want to bring to
the notice of the Finance Minister that our synthetic gems export is
now worth Rs. 10 crores in the world market of over Rs. 20,000 crores.
If the import duty on the raw material is removed and the import duty
on cut and polished gems is increased, it will help the synthetic
diamond artisans as well as the synthetic gems industry. It will also
promote exports and result in increase in our foreign exchange.

Madam, as | mentioned earlier, it is a growth-oriented Budget;
it gives boost to the economy. Still, there are criticisms. When they did
it, they called it as a part of the reforms. But when we are doing it, they
are calling it as deformed. As a partner of the NDA Government, |
would suggest to the Finance Minister that whoever appreciates it, let
him appreciate; and whoever criticises it, let him criticise. You should
consider both as one and march on our way to achieve the goal of
taking this country to the highest position where we can be on par with
the developed countries of the world. This Budget will really boost the
economy of the country. The real strength of a country's future lies in
its economy. India will prove to be a challenge to the world. On behalf
of the D.M.K. Party, | once again thank the Finance Minister for
presenting a Budget which will help the poor people of this country.

T1. T IR I184 ¥ (NER): 910 ST9afd Jgiear, § 59
ot fagraep aiR goTe & foRTy # Fre & fofg et gai § Hifd I8 aoie fham
faRTE 3R worgR fRTel ®1 T gt fauer # 99 gy o & T8 @eq, afew
NDA & JHe® Tl W U1 &) H8gd BRI & AR Ia! URIfharg <2 wR 4§
SfeR 21 %81 § 3R HeRTg & 1 d< 41 919 &1 418 1 He/edl, § I8
HEGH BT § AR 9 < &b THM AN I8 HYH B © b I8 <% G Py
T ST 3R 39 S B AfIa1 fhami 1R 3R HiY W enid §1 oo
& U g4 § I8 Fraed R

304



[26 April, 2001] RAJYA SABHA

=g 6 ol AT 3R U dlell Bl MTP ITRIBROT & A/ W 3R
FISTBRU1 & M UR 181 BlIe1 A1fey| A%pd H U Tl o+

ST ganfor aRers srggaror faerd|
SJETOT TR TR AT TeeH fB1

S AT @l Bredr AMITEd @I ydhedr & SHaT MfTed a1 g9
81 B1 ST & 311R 1{Ted 1 waTe & €11 AT bR diet I81 g 3iR [
B JATATST § HET aTed gl (A qodr & A1y fa< @301 4, 39 d9s 9 8iR

9 WHR W
THTERI A 2 T[ATET 4 d1feth T8l &,
ST AT ST E g&T ST @l a1 2

fPamI &1 SURTY 9T B2 YA TS IS Bl V8 &, sl TR arell
FRTET 3TST S[ST 81 X&1 &1 Y4 &I /A B $dd, SIs A8 &l fafaard ga §
39 od B ST I qTAT AT HOER H GT & - ? My & a7 o1 I8 &
1% 50 omb B! AT Bl I YO Bl 81 ST AT I8 & [ 3MSThel a2
D HTell BTeTd AN B AT I T8I AR FOR b SAR FTd I ad] SIRit
21 1 91 7 85 PRIe o7 3refeuawen & BIf3IU UR St X 8, 9ol &l el 9
75 URACT ATHIUT 2400 AR A HH W W IS &, Wailars! § ol gY 63 Tiererd
T P ST B FHICT T IR TR 81 Fehal 27 Fed, R § Fa
=TedT g o fad w30 7 /ey 9 oiR fAsiiaxor ares arel SERT & A &l &
¥ T MY S IR Bl B1 a9i 81 W& 81 I8 goTe SENN R Yofl araii &l &
3R Ffes sHRT AT <21 b UfY 37t RT=IaRY Yol 39 fa=ima= grameii &1
IRERT 81 T 7 gAfey 9eET iR IfEENaT 9 g9l o R 81 3T Bl
ARPR IERIHRIT BT GART SR T TR IR 31 2, I RIS 1 forar 781 &
HifP Th & Fch W PR - TR B @1 & A< J 10 TR AN bl
frepTet fam &1 TRl AHYTe HAEToT P 1997-98 & IAibs ATH-AIH [T &
o IRISTIRT &Y TRAT F&T B ISR SHIRT H AR RIS H SATGT AT ITIHT TH
TSl PRIPR SI(hY Bl SXID G- DI 919 IS &1 AR ISP o A &zl 4
e wfg qur gerEiy 91 et Sar | |4, dreed! & qEve A
&3 & JATh &b AThI H HUITH! T ST 81 HeH, Y WIdh U<l bl
PRIAR 10 AR HRIS HT bS] P I8 & AT 19 URRA qRAIdD IR
BRITRY & Al § A1 fa<y #5054 go1 °redn g fb o9 WeR
URId Pl IADh JATh BI SIa TR § Fahell © ol fBA DI ITD I
I B MRS T T8I < Feobl1? HeH, H Bl aredl § (b (A 59 <2 B
WM &, M &, U3 & 3R d HotR H s &1 § ARHR A a1 B I8 g Sl
ATed St A, IIHTR Sff 7, Siad 7 S 7 MR 1 A AaAl 7 3a
fraR = g, AogRl &1 FHR, fHaMl & TR & IR H AR ST8f IP
I B 91 & 89 IWRBT, 7ok, ST 3R B9 B Thd a1 R Fhd | 39
qod B SMATET 3R IFH AN BT SHAEIT TR Hodb Dl JMaTT 3R IHD]

AT ST H AT A1 81 Ahail| 89 I I8 ATE & b BHIRT <2 371 93|

305



RAJYA SABHA  [26 April, 2001]
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MISS MABEL REBELLO (Madhya Pradesh): Madam, when
the hon. Finance Minister presented this year's Budget, he earned
praise and encomiums from the captains of industry. The stock market
went up almost, | think, by 300 points and everybody said that 'oh, this
Budget is wonderful, investor-friendly, growth-oriented,” But what
happened the very next day? The stock market nose-dived, stocks
crashed; and, during the month of March, not only men but whole
families committed suicides because they had lost so much money.
This speaks volumes about the Budget. | need not say anything about
it. Today, there is a widespread disillusionment and dissatisfaction all
around. People are really depressed. It is really a pro-rich Budget and
| would not hesitate to say that it is an anti-poor Budget. There is a cut
in excise duty on items like cars, glazed tiles, which are used by the
people who have a lot of money. He has reduced the excise duty on
those items which are used by the rich. There is a reduction in
customs duty on even gold.

I do not understand this logic. But when it comes to small
things, like acrylic fabric that a poor man uses - that too, he may have
just one pair for the, whole year -- the hon. Finance Minister has
increased the duty on them. | do not know why the Finance Minister is
trying to do this. Is he trying to help the poor to become still poorer,
commit suicide and disappear from the face of mother India? He wants
the rich to become richer. Is this the planning of the Finance Minister?
| just do not understand all this. What is happening today Is, the
economic growth is declining, fiscal deficit is on the rise,
unemployment is sky-rocketing, the stock market has crashed, people
are losing money, scams after scams are coming to light. But there is
no will at all on the part of the Government to fight corruption. There is
not a single word about black money in the Budget. Almost 40 per cent
of our GDP is black. It is a black economy. | am told that nearly eight
lakh crores of rupees in India are generated in black. Not a single
reference has been made to this biack economy. What does the
Finance Minster plan to do in this regard? Yes; he has come forward
with a lot of proposals for development of infrastructure, for broadband
network, for internet services, for power generation, for transmission
and distribution of power, for housing, for tea industry, for knowledge-
based industry, for rural electrification, for storage and distribution of
food. A lot of proposals are there. | really wonder how many of these
projects and proposals will be actualised, and how it will help the poor
man, the lowest in the ladder. J would like to give comparative figures
in regard to allocations in various areas. Two years ago, the allocation
was Rs. 6,900 crores; and this year,
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the allocation is Rs. 6,846 crores, in respect of rural employment. After
two years, in real terms, it is coming down. In respect of employment
insurance scheme, two years ago, it was Rs. 1,700 crores, while, this
yeatr, it is only Rs. 1,600 crores. It has gone down by Rs. 100 crores.
Today, we know that one-third of our nation is afflicted by drought. With
all this WTO and what not - my colleagues have spoken here -- we know
how the farmers, the weavers, especially the handloom weavers, the
labourers, the landless labourers, are suffering. In this situation, the
budgetary allocation is declining. In respect of rural housing, two years
ago, it was Rs. 1,710 crores; while, now, it is Rs. 1,527 crores. So far as
nutritional support to primary school children - a scheme which the
Leader of the Opposition had introduced -- is concerned, | have seen in
Madhya Pradesh, especially in tribal areas, the children live on that one
meal alone. Two years ago the amount allocated for this purpose was
Rs, 1,031 crores; while, today, it is Rs. 930 crores. | wonder how much
money will really be released. | think, last year something like Rs. 1000
crores had been allocated, but only Rs. 500 crores were realty
released. The child workers got meals from that money. Similarly, in
respect of tribal welfare, last year the amount allocated was Rs. 210
crores, but the revised estimate was Rs. 150 crores.

This year, the hon. Minister of Finance has made a provision of
Rs.240 crores, and | am sure, by the end of financial year, hardly
Rs.100 crores will be released. Today, the tribals constitute 7% of the
population. And, last year, the amount released for them was only
Rs.150 crores. How will that money be utilised? It will be utilised only for
the children to stay in hostels, for their education and for nothing else.
There are some schemes under which you have given money for the
development of tribal areas but that money is really not used at all. There
is so much of mismanagement and nobody has .eger bothered.
Similarly, the amount allocated last year for Social Justice and
Empowerment was Rs. 1350 crores. The Revised Budget Estimate was
Rs.1173 crores. This year, again, they have made a provision of
Rs.1350 crores. Madam, the Department of Social Justice and
Empowerment looks after the Scheduled Caste people, who constitute
14% of our population. Besides, all the mentally and physically
handicapped and the entire gamut of social service sector come under
this Ministry. All the NGOs, whatever little grant they get, get it from
this Ministry. Our population is about 100 crores; and out of this, some
4 -5% people are physically and mentally handicapped. For these
people, hardly Rs. 31,350
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crores have been allocated, out of which, a large chunk goes to the
Scheduled Castes Department and, | think, hardly Rs. 100 or 150
crores goes to the physically and mentally challenged people, which is
really a pittance. | request the hon. Minister to have a heart, just not
go by head alone; and generously release amounts to help the social
sector which is the most neglected sector.

Madam, now | come to the Budget. The hon. Minister of
Finance has proposed a reduction of interest rates on bank deposits. |
am wondering why. The small man, whatever litle money he saves,
deposits it in the banks. Similarly, the retired people also deposit their
money in banks. A large number of people who are taking VRS these
days, | think, have to pay some tax on that, and, after that whatever
money remains, they deposit it in the banks. They take care of the
entire family out of this interest only. And the hon. Minister of Finance
has reduced the interest rate on this. Not only this; he has imposed a
tax on this interest. | think, he has given exemption up to Rs.5000
only.

| am wondering why he is doing it? | think, the Minister of
Finance wants the people to invest their money in mutual funds and
capital market. Maybe, he is a fan of capital market. He wants to give
a boost to the capital market and that is why he is encouraging people
to invest their money there. But | would like to ask the hon. Minister,
how many of our people really know about capital market and how
many of them know to invest their funds wisely in the share market,
etc. | doubt, whether they really know about it. When they see on TV,
when they read in newspapers, that the market is going up, when they
see that their money can become double or quadruple in one month,
that is the time they go there, they invest in it. And that is the time
when the so-called operators bring the market down and the small
people loose their entire money. Is this the way the hon. Minister of
Finance should tempt our people to invest their money and waste their
money and drive their families to financial disaster? Why he is doing it,
| am not able to understand at all. | need not tell you about the scams.
Even yesterday, we discussed here about the scam that took place
recently. Ten years ago, Shri Harshad Mehta had made a lot of our
people to lose their money. | can give you my personal experience.
My own neighbour, a girl, had got the insurance amount of her
husband's policy after his death. She invested the entire amount in the
stock market during Harshad Mehta's time and she lost all her money.
She came to me in tears. She had a small child to look after. This is
what happens.
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Because, they see all sorts of advertisements, all sorts of
temptations and all sorts of allurements in T.V and in other media.
That is why, Mr. Minister, | request you to please give a realistic rate of
interest. This is my first request. And, secondly, please restore the
earlier limit, i.e., Rs. 10,000 ...(Time bell)... Why are you ringing the
bell, Madam? | am the only woman Member speaking here on the
Budget. ...(interruptions)...

THE DEPUTY CHAIRMAN: No; | have two more names.

MISS MABEL REBELLO: Madam, the Finance Minister has
announced that 650 blocks in the country will be known as 'Women
Empowerment Blocks'. Last year, in his Budget, he had said, "We will
have something like five lakhs self-help groups.” And he would assist
women to save money; and, after saving money, they will get loan
from banks at a concessional rate of interest, and that it would help
women to start gainful employment and generate money for
themselves. Now, Madam, if women, through self-help groups, save
money and keep it in the bank, he will tax them. So, | will call this
Finance Minister "Anti-women" What shall | say? ...(Interruptions)...

THE DEPUTY CHAIRMAN: Anti-women?

MISS MABEL REBELLO: Madam, it is because, on the one
side, you are encouraging women to save; and, on the other, you are
taxing them. Otherwise, let the Finance Minister give an exemption to
the poor women. ...(Interruptions)...

SHRI YASHWANT SINHA: Madam, | will certainly reply to the
question of the hon. Member when | reply. But | must say that she has
got it absolutely wrong. ...(Interruptions)...

MISS MABEL REBELLO: Why absolutely wrong?
...(interruptions)... Madam, if the women of the self-help groups keep
money In the bank and if they earn more than Rs. 2500 as interest,
they will be taxed. | think, yesterday the Finance Minister has
announced in the other House that it would be increased to Rs. 5000.
Now, if they earn up to Rs. 5000 as interest, they are exempted. But,
beyond that, there will be a ten per cent tax. Am | not right Mr. Finance
Minister? is this not your scheme, if they keep it in FD?

SHRI YASHWANT SINHA: If you please permit me, let me
explain it very, very briefly.

MISS MABEL REBELLO: Yes; please explain it. | will permit
you.
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THE DEPUTY CHAIRMAN: Then, you please (Interruptions),..

SHRI YASHWANT SiNHA: It is something called Tax Deduction
at Source, TDS. Now, anyone who is liable to pay tax, we make sure
that we capture a part of this revenue at the source itself.

MISS MABEL REBELLO: If you tax the rich man, we have no
problems. But why are you taxing these poor women who are making
a living for themselves?

THE DEPUTY CHAIRMAN: Miss Mabel Rebello, please now
listen to the Minister. Otherwise, how we will be able to find out as to
what is wrong.

SHRI YASHWANT SINHA: Madam, we had a provision In the
earlier Finance Act whereby we did not have any TDS up to Rs. 10,000
earned by way of interest. In the Finance Bill of this year, | reduced
this amount to Rs. 2,500. Yesterday, | announced that | will raise it to
Rs. 5,000, which means that Rs. 10,000 has been reduced to Rs.
5,000. Now, it does not mean, automatically, that anyone who is
earning that much of interest has to pay tax. There is a very simple
provision that anyone, any entity, whose income is not taxable, has
merely to give a declaration to the bank that he is not assessed to
income-tax, and that is the end of the matter. So. please do not get it
wrong. It is only in the case of those who are liable to pay tax, who are
paying tax, that they have to make sure ...(Interruptions)...

THE DEPUTY CHAIRMAN: It will be adding to the income.

SHRI YASHWANT SINHA: Otherwise, they merely have to tell
that they are not income-tax payees, and so, they do not have to pay
tax. The bank will accept that declaration from the client. That is the end
of it. So, please go and advice the women groups that they are not
liable to tax; please do it on my behalf and convey this to the people.

THE DEPUTY CHAIRMAN: So, now, Madam, do you accept
that he is not 'anti-women'?

MISS MABEL REBELLO: Yes; Madam, | am satisfied.
THE DEPUTY CHAIRMAN: So, the allegation is withdrawn.

MISS MABEL REBELLO: But you tell me what has happened
to the 650 blocks that he has announced, which will be known as the
‘Women Empowerment Blocks'. What are the projects they are going
to start in
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these blocks? We do not know. We are Members of Parliament, | am
also a member of the Women Empowerment Committee. About fifteen
days ago, | believe, they have announced a policy known as 'Women's
Policy'. We do not even know about it. Today, | asked Mrs. Alva, the
Chairperson of the Women Empowerment Committee. | asked, 'What
is this policy about. Do you know about it?" She said, "l just do not
know." She further said, "They have neither consulted me nor have
they shown it to me. They have just announced it." This is how they
are going about it. The Standing Committee on Empowerment of
Women, consisting of 15-20 parliamentarians, does not even know
about the policy that has been announced. Similarly, the Finance
Minister has mentioned about these 650 blocks. Madam, | would say
that he is a Finance Minister who only makes a lot of beautiful
promises and announcements about beautiful projects.

He will announce it maybe from the pulpit, maybe, from the
rooftops. But what is happening on the ground? How does it help the
women to come above the poverty line? How does it help them to
make a little liviing for themselves? God alone knows, t would like to
know about that.

The other thing is about cocoa. The farmers who grow cocoa,
sell their produce at Rs.30 to 40 per kg. We all know how hard our
farmers work. These multinational companies, Nestle and Cadbury,
make chocolates out of cocoa. They sell it at Rs.400 to Rs.450 per kg.
The Finance Minister is not willing to raise the duty on it because these
MNCs can still import. If the import of cocoa is stopped, then, our
farmers will get a better price. | would urge upon the Finance Minister
to raise the duty on that.

Similarly, there is one more item known as rubberised coir
wherein we use the husk of the coconut. The Finance Minister is
charging a 4 per cent excise duty on it. We all know who work with this
husk. These are poor women in the unorganised sector. Most of the
women work in it. It provides a lot of employment to women and
illiterate men. They also work in it. | would request the hon, Finance to
waive this duty so that the husk which is used in the rubberised coir
becomes a source of employment for these people,

The other thing that | want to bring to the notice of the Finance
Minister is about a clause which he has introduced recently. All the
trusts, all the NGOs, all the welfare institutions, including educational
institutions, hospitals, all these people who have a turnover of more
than Rs. 10 lakhs have to publish their accounts. Now, to publish their
accounts in the national newspapers and local newspapers is an
expensive affair. | would,
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therefore, request the hon. Finance Minister to waive this clause
because a lot of minority institutions, a lot of poor people, are
undertaking welfare activities, a lot of NGOs are undertakings these
activities. Nowadays, Rs.10 lakhs is not a big sum at all. Even if you
run a primary school or a middle school in a city, your expenses will be
more than Rs. 10 lakhs. There will be a lot of exploitation. That is why |
would request the hon. Finance Minister not to press this clause. As it
is. these institutions have got to submit their audited statement of
accounts to the Registrar of Societies. If they are running schools, they
have to submit it to the Board of School Education, to the Department of
Education. If they are NGOs, they have to submit to the Social Welfare
Department, or, to the Social Welfare Board. So, all the Government
agencies get these audited statements of accounts. | do not know why
do they want these accounts to be published. | would request the hon.
Finance Minister to drop this clause. (Time-bet!) | will take one or two
minutes more, Madam.

THE DEPUTY CHAIRMAN: Let him do, at least, this much.
You have asked too many things.

MISS MABEL REBELLO: | have not asked anything. Madam.
women represent 50 per cent of India's population. But what are we
getting? | am the only woman Member who is speaking here. On
finance, commerce and industry, male Members speak. It is their
domain. Only they speak. They have the expertise. So, let me speak
for two more minutes. If you want me to conclude. | will do so.

THE DEPUTY CHAIRMAN: | have herdly seen any woman
Member speaking on financial matters. So, we should encourage her.

MISS MABEL REBELLO: Okay, | am going to conclude.

Therefore, let us be imaginative, innovative, bold, work hard
in the field of production, just and considerate in the field of
distribution and treat all people on an equal footing. Rather we should
be generous towards the poor, the weak, the Scheduled Castes and
Scheduled Tribes, the backward people, the farmers who need the
Government's support to lead a dignified life, a happy life, a fulfilled
life.

Finally, | would request the Finance Minister to considerably
pay more attention to the common people of our country.

This entire Budget is oriented towards the rich, the captains of
industry, to help them to make money. | would like to tell him that he
needs
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to shift his focus away from a handful of rich people, whom this
Budget caters to, towards farmers, towards artisans, towards the working
class, towards women, who have been ignored in this Budget. They were
a priority of the Congress Party, Madam. The Congress Party looked
after the poor, the Scheduled Castes, the Scheduled Tribes, the
minorities, the women, ail these sections. | would request the Finance
Minister to take a cue from the Congress Party and follow the ideals of
our Party. Then only he will be a happy Finance Minister and people will
praise him some day.

THE DEPUTY CHAIRMAN: Thank you. | will add only one thing.
because they want more women to speak. In this era of globalisation,
when even big industries are facing a stiff competition and are
struggling to survive, the small women entrepreneurs are facing great
hardships. It is very difficult for them to survive. We had a very good
conference where they were talking about micro-credit. Here, we do not
need just micro-credit. We need micro-financing. The Government should
have some schemes for micro-financing for women to start some
enterprises. They should have some exemptions for at least 5-10 years,
till they establish themselves. Then you can tax them. Otherwise, women
entrepreneurs who are coming into the field, who have just started it, are
facing a ve%/a% reat hardsh|p | wanted to put this to you. o g™ ol

REREEI] qfET BRI |

it T AT ([TR U=¥0): SIh © A SUFHIRT ARIS Tl AT
Y foarR xeq & forg 993 fon, sad forw a=are|

TST § AT oy w30 ST 21 RAe81 §IRT 2001-2002 & {7 IR aoie
R faR 3@ &b g SR 9wl < & fofg 3o a1d X1 =rsdn g1 aoie S
IR BT € 98 U a¥ & oIy o1 3iR &0 7 faa=or BIeT B, orar-Sin gIa
21 89 Il FHT QT 15T FHT H 794 921 &b IR 4 Y&l goIc IR PRl © 98
U1 <20 & Sl ATepicre EfteehIo 3 8% RE, B U AATEH 3 URT 37 81 SR A
fEHTeTa Ueia 2 STl <21 B GRET Rl © Al SIA10 3 g SHd! YR HR &l
A Wit U} BT SR WRT & 3R SIS 6 efTHhIV H 45 BOIR & HRId Il
WY 3MR 31 BT gSATfrdt €, 75 IR Ug-Uell 3iR 31 JHR & Sfid 5] & i
9 QU H B © 3IR 39 18 PRI 379 Uob 3R A HUR &9 A4 V8 I8 o

3ITST 89 S1 goTe IR [t & g8 Fifead IR uR wRd & oy, 9Ra
P ST & T S &, SRR iR Gditra 81 39! 94l d)% Ui 8l
R B1 § 37T AT | PO I SATGT Al T8l S fh Yb-al a1 HeTl
=T Rt 32T @1 T S § 98 99 S Dl AR Bl AR ol gl E1 S
H 319l BT 21 W1 & d1e 59 BAN S 7 AT TSR AR IH T
AR T & U BRI 18 IRT $UY B! T oY 3R FHY i dieid 9 1950-
513 ST BARI SIAEIT 36 BRIS §s ol BAN Q¥ UR 32 PRI DY BT Hof 8
T S HI BHR U 18
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TE1 A, TARI Y JIeT r<s! e oY, I T2l AT, Bl IENT &) o,
el TPR BT oS 1 oY, S HY U SMSH! & SUR ATF 75 U &1
Pt IET BT TS STd EHRY ST 9 TS &, Calaiol H 94 3o+ [aar
fan 2, ST # 89 SR gU B, oifh 9 7T 8RN HUR Bl Bl
R 6 WG Y & BRI 7, AT TH IMMEH & HIR BRI 6 TR B9 ol &
YT IR HEt A TS & 3R D! YoaITd Sl A gs 22 oAl RTgaR o &
IWR HOR g1 81 A7 71 31t o gRfReferal & dia & <91 & IR 9t
2 Id IRYET ¥ S99 TARY WRHR 59 A8 Bl goic IR B <&l ¢ a1 ISP
A 3T AT Wl 1 31TST <21 H FTaR B a7d AT &1 &1 ot H Ueb e
PHEAT AR § [P YR BIg US &7 3 Ua1 781 81 iran g1 § wwsan g o
SN BAR 99 AT =g T8 0 O, e fafeer | o9 w't omy a1 9 g
1T e & 3R Jr Y < 9| S=i A1 Ui Bl J1ed STl o B 31T §9R
R H ged FIR I1Y & e W8l d g8 T8l 4| ST A8 | IeraR Al 3T Bl
o 21 g1 I8 Hl S aRE 9 IR FEl 7 HEl A AN Siad § W1 11 51 H 39
Hde # FeSIsT BT VS B AT =TT g1 0T O 0T SRR o BIel 2
& YOI 30T SRTR VT BIAT &1 T ARE ¥ 0T IOIT 0] aRTeR € BT &, U
Bl AT TSl & AR O TR RER FSrER 81 1l a9 @ &
IR ! et g3 &l # 8kft B, 93! % gHd! ok SoTHR Sl
I1f2q 6 TR ®1 YA FEl A g3, IAD! SR P8l 4 g3 AR IFDI
T g8t ¥ & FMaerdt 8139 & 80 WIS 3! al # ¥&d gl d 31 UaT
B &, DI W&l H BIH B HIIAT blard &, IR 3R herd 8,
ST 1T & 3R AR ATHFaRT BT I B 2| Afh &9 ST Thaurel o,
ST g A Bt FFe 7 3 2, fAifTad aR w o fiaH s 8 &R R gt
S8 TR 2, 981 W YTER & oI Bl

fred, § wel arg T b gHR I8l o @awer & & faeer 4 5 gan
STHT &1 YET 8 SH! BRI §H 81 B Adbel, SIATRIT T8] DR b 3R I,
AR RoTd §a6 A1 781 PR AhclT| T Faweq R b s 27 H A g &
YRR P AR a8l 4 51 H I8 A Bl a1l g & AT S Bl ST B
JmaTs & f & HRA & A A faeer # Uy 51 fhan B 819 Siafe R &
SR ZA Bl § I ARTHAT b MYR WX, VU ARN BT < BT 44T, 7 Bl &
O BR <A1 AMEG| S YA § gedRT UM & oy I8 s =
foarReRT 8RN

¥, TAR 1 A7 W FET A1 5 GHT 95 AT o 7, swfog #
RITET A1 TE1 He1 IE, Afhd & Feia AR 7 18t g U df I8 T,
TSl TG 6 X MRT H ST ST BT ST BRI 16 BRG] 8 3f”
S N ST A ST B 21 Jggfed S & forg a@i s
goIC 3T T 8 98 786 BRIS DU | TT PR 966 BRIS DU AT AT 2,
ST IADT SME TAAAT TR 709 BRI . F TGHR 790 FRIS . fHa1 11
2, 39 B AIC fhar S| # g8 Feerar g f ameig fa 450 Sft s9a! gae o
< 1 Y ST & Al & d1ar | sreet Ao S, e al &9 |AN @l
T8 HEd & forg TEl firer va1 81 O IS 991 I8 wEe § T @ AR H oo
T FHRIT &1 ST ST 3iIR SR STt o, agef 2107 4 of B 9H
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07 T &b Sl W1 U Rh &, PUAT 30D (ol U A=Y 9cil 1P =t o,
I W 31 Sy @1fds U sreeT Wae 91 fh TSI @ WRER 984 376l
P IR I B

T a1, § I8 Pl garedl g (P o & &7 d 8 [feEd dR W
AR B, <fhT 321 & 98 4 &1 3 Sigi & el il # fRd & 3R $6-
STHIF ST & S9dT STed W) 89 961 Gdhd &l TS IRBRI Dl g ARDR Bl
3R ¥ g e M1 91fv & A1l # qfer 99Thx S H Tl UTels BRI
S 3R S & fFAR-fHTR ) Sraredx el BT SdTe HRIAT SV d1fh
NESCRCIEASTS CE R FRS

AR, TS 3R a1 FEl 8 T SR I § e T iy Siret
M HE! SN &, 98 sl 15-20 TuT I GRT Feoll T IR 2, T &7 ST 2
9 Y W B9 981 & a9 Afud, Y afed R 9l Gea iRl w1
ATHR Ig 9 I AT [ I BT IHAT HRIAT Y HAl(h I 1el I X
QT IATG DI BIB! JHAT UEARN g1 B T I HRA TRBR D AR I A
T e 2 6 S 1 S far S =Ry i S 9 9gd 9t gy
SINKIRIRS

AR, T d1d AR BT ATedl gl <21 4 3771 U YT gasen 3 o
& ded NS faererai & S B 1o & forg e gier S 7, offe s9
BT A S BT Tel Feldn § IR g4t 4 e U1 & & fov 98 e
Holfhd AaRAT Bl FAB! WH fhaT ST 1T 39 & Yol § S= HIdt-fhare
g PRI ST AMMRY| AFIAR, I§ U e ufehal 8T 5721 eIl & |ig §
319 B F=dTE <l g 1 3119 = 37 qler bl g o

STHTIRY: g=Iarg | #ft 3R G B

g B w33l vEIe gerS): A, AT BT Cgd I BT Bl

SUQHUIfd: i, 9T &1 <59 T BT ©1 | have five more

speakers before me, Mr. Goenka is not included. There are six
speakers, including Mr. Goenka. Mr .Goenka, how much time will you

take?
it SR Gt M=t § A1¢ <14 e o

IYRHTIR: 31T BT FHY H HSC 81 IR W81 § | | have the names

of Mr. Rama Shankar Kaushik, Mr. Gandhi Azad, Mr.Gavai and
Mr.Das before me. If you can follow Mr. Goenka, it would be good.

SHRI ABANI ROY (West Bengal) : My name is also there,
Madam.

THE DEPUTY CHAIRMAN: Your name is not there. | don't
have it. | don't have your name. | have the names of Mr.Gandhi Azad,
Mr. R.S. Gavai and Mirza Abdul Rashid. Mirza Abdul Rashid is not
here. (Interruptions) ... Just one minute. We have to get the people
for voting
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because there are two things, the Appropriation (No.2) Bill. 2001 and
the Finance Bill.

2} R FLIRADI: HH, 319 B2 A1 H {BR BT a1t 1!

ST 319 ATe 3 fiFe dict I8 8 o dial i1yl A &1 e
foyerftl ey Srex diferyl

it SRS (IR Hed, 7 &1 faewmTg 81 U@ a1 89R
AR <lie” ATed AT8q < Yo~ | oIl Wi <1, 98 98d rea] Wia ol 39
I & d1e (AT B SR BT F© Hel AR TS H T8I AT, AT Jo
3R fiyer & < dlel X1 g1 gas a1 I8 © b 371 fory w2l o & forg Ry o
Igd VAT B, 984 HgT © 3R ITh $B qoierd dl H fpfearss &% a1 g9t
71 H g9 Bl 51 oifh | P =il & oy ffearsst w6 &k 4R 797 9
fRfCATSST HHI ARG, ATl WTEd 3 Hal % gART Yo MSaer
$B HH 3Nl 2l A U Sl e €, S 37 | I8 AISd 2.7 IRAT W
T 7T 21 3 ORE W U SefEd MewE & S i €, 3 A1 \red
B! Il A PO AT &1 6 TRYC §a1 V8 2, 9 [ #R & 9§ g 0.6 WA
gl

By, feas=avedc & foTT 12,000 HRIS BUT BT e & T-T ©
IR B9 I A PR FIR ST fhaT STUT oifdhd 3R 12,000 HRIS BUAT
2T el I URBR &I BN, I8 A B 91d 2l

HeIeyT, faa w30 S 3 ®aT fb 4 2 TRie e &1 RerR &3 dfe
Pel R S84 R e 6 3.45 FAfea I geax 98 3.44 ffera 81 siream
@ TE I ARPR R B, Ig F B 91 2

ey, fod 920 St =1 a1 foh 9 2 TRie Wi &l RerR a3 aife
Pel R I8 TR T fF 3.45 fAferas & gear a8 3.44 fafera= 81 Sirem
@ IE A 2 T T BT B

HTRE @Ige | I8 HE1 aTedl g [ I8 Sl SUIC 8l BT 8, 394 B
A5l IR 3T SYST 9918 © oifdh 1T aRE WY A # IS 81 a8, 39N
e Sefcafeey R SR #EIgdn, -7 5 AT &1 BRIdM 9! &,
AT § QY 2IS TBT 3 SIS <ifeb VT Alad 31 Hebeil & fob § 2mIg 949
SR BT <@ TE1 U1 SUIC 31 81 R8T & [ Al HISga AR WIRT &
3R gt w= Hfdgat 9 gt <1 <& &1 U8t &9 AT ded o & et H,
BTael # 11,000 YW 45 & Afh o1g ST Fw=T 1,11,000 BT TS Bl T fwan
SMY? I & AT B9 38X el 9dd| 3R SUIC $YST 9gTS §, BRI W
9313 &, W[ 3R @D R 9318 7, IS 36T fha1, H§ sd¢ Raars T8l aia
el g oifd ga A =Iol 8, S0 fY SR 39 A1ed, &1 |red, i re
SISTT S B @IS Wies | 31 &1 HIdT 98] <31 al 89 T W & SITuT|

S8l TRl & A1 fasy w30 S 91 S orew & 6y €, S forg § 9
TS <1 § MR 51 ¥ 38T 2, I 3FTBT BR &b 7Y I8 B gl =ydTa |

SUFUTYF: TIHT Y, ST9 31T I ST VAT 91 38 © o ST
Hfeerait o1 T BT BIT?
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it SR f e feH, 7 Yfie § 44 we Afzardg §1 1§ Fesr
% & 100 TRIE BT 11 81T, ST A A 44 TRT BT 41 &1 QM

S I AR BIRNG (SR US): AEIGAT, AT fagas ik fad
fIeraed W # o9 91a I+ & oY ST gar §1 HsH, Iuic had feaE-fdhdre
B TGS el eldl dieh a8 1T BT U1 ST il 8 R SRR &1
faem Are@ B © 5 Su! fen w21 'R Iw @ S eI § $A
RT3 BT ST b fol¢ ARBR DI HL RAT 2 3R IADI [ FIT & $HBT
SIS WY goie BT B I8 91 9l ® & <9 @) a1 fHeft ot <1 @t |t
AR {1 U ¥ & goic A R 81 81l b I8 91 DbIdhd © 15 U AT
& FoIC | WRBR B! a2 STo) A1eqH Bl & & a8 fBer &I S arsdl 51 H
379 fRTeT 31 § aoIC &I I a1 DI SEHR S 1 (2 BT Ul <erl 2
R, F9C BT ool I8 Al BICT ¥ET & fb 8% fth, 8 URaR R a9 &7 371
FoTC 917 oI & SR <1 <1 & o 319 ¥Tel MR b &9 379 39 qoic | 339 &1
H IOIRT ST ST BIR TR BT goic gl Afdh 319 goic g1 Bl 3R 7@ Bt
ferar a1 VA B1TE & 6 oo uar €1 921 Ioar 2 dife doic | g i dhd
Il 2 3R goic & 915 W gedl Y&l &1 3d Wl BIg TRST T2l g1 Ugel W 9T
foran 3R a9 1 uferera iR ot ge1 i oik Il & Bied ¢ TS| S9G
g1 M DIg TRET 181 8 o Yot Bt i1 a1 39 99 (Af9ad o) 718 & 99 & |1
W TH AN DI BT AT TSI, ST Bl B O 3119 ©, Ioic b 9T ©
Y AN el WY SN, AT WR b X1 SHBT Dbls WRINT 8] 57 <lfchd § 5
gt & feemde 181 wean fen gad ® iR ag feen Afead € ok gz faen
IE ¢ [ [T & a7< g ANl bl $HUR Ge1T S| TR & had a<
ARG AT BT HUR dG dTell I goie 8 3R SSRAT IR IgRare! Hifcit &
T I B AMIF T BT IR TP dTell 32 6 Iore &I 81 HsH, T d
fRgRI & ATl BT WITeT IWT T 8, T ASIGRI BT &I IWT T 8| SR
TR weAEy f gar dewft 2 I Wi g, IR A My 9 g,
DI HE & HFIYex T B 39 IoIc F SIRY | I8 T 81 38 &1 Iaord
HEI & <Ifeh Pl Bl AR RN K 81 IV &, | AT 81 1T &1 o HM
BT <t I8 ISl ST 39 U9 & 98 9 81| Wiy URes 9K 811 39 doic
F IRY I MR U U SNl 3 & 11 & oY 3MaehS & 98 Hed a1l I8
fRIfT 39 g97e @ 8 3R 399 AT IdT Ierdl & fh IReR B 1ad =1 81 I8
WRGR fFA & 71 39 70 wiererdt fhamt o1 warel 7 & ¥ 3R 7 7orgRy
BT T W BT & MR S, F7a 1 g7 ol |rell & fids W8 8 iR S
YOS A 37 ff &) YET € 98 AT Bt ARY R 81 718 E1H 1999 Bt
I1g faarar g {3 oo gt wor § A /S St A wer o f g aR a9 &
3feR Sl BART el BT IS & DI &1 BIal 89 i =rer o <7 3iiR
TS H1e] fdegal @ HR A1 39 Joie 3 Al Sirs-drs &l BIfkrer &1 718 & fb
goic | Sl 9121 7, IToivd H Sl °7eT & SHd] & ) <11 9 THR A Uid g9’
HRIS BT Al B ITH ST a1 RoTasT swHTe faar w1t § gH71 91fav
o1 g% T8I g1l I8 fohal I B 910 & b PR 39 a1 W Sardas! el 8
SR gare W TS © STafeh IoTe & Hih TR g1 A1 fob fawry & Bt & forw
SIIERNIN
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RIS BUAT sl g9 exiaRe fHaT 1T o SHB! SKIATA 7 B g+ & SI6
P14 21 g8 AP & 1 H @4 8Ia1 Al °1C B g HRaTl 11¢ &1 g & forg
12 BOIR PRIS BUY HT gai4 319 o aT & foh S 8RR Ardaifd SUshH &
SD! B T IR SAD! $EH 3T el aren 81 31 e ardt f g9
EOIR HRIS SUIT ITH =i+ ¥ET T o I8 e Ardifd SUhd & 9o+ o I7
IR B I F <11 Y BT BT S & el Aifh et 318 89X BRI 81
el 9 Ter WY T2 B ATl § 12 EOIR BRI BT el el aref 81 <ifdd
ST ©TeT B B B BIRN BT TS 8 I8 BF dTall el &1 H$H, TARI Sl b d
TSR IUTE & T8 1998-99 H 6.4 T SHD! F@IIN! (BT &% 6.6 oY 3R 1999-
2000 # IF 6.4 B3N 3R 9 a4 I8 Had 6 AR 1 AR #1 Sff I B
2 € fr 98 ara wfoerd g9, AR gene 53 Sft 9 91 b o 6 gw o
ufreTd I of ST tfehe St fesare —foprare faxaman = § 98 9 uforerd &1 21
# 3! g AMEdT § 6 a8 a1d uforerd Wt T2 81 U, TR 6 ufcrerd o
B IR Y o 1 95 IS! 91 BN 3 & | IRGDI 8 aTelt T 7, B Sl
PV ST & 3R i YHSHIHROT BT KT 89 < @ & IAT IFBI IRB
3fETEY B Slel Dol ST X8 & SUY BAR Q¥ $I aXdd! B dlell T8l 3, SHH
TAR 9 & TR &6 81 dTell T8 81 39 goie § aRISHRY & $hls g
TEl PY TS & P RIS $ &qH BRI, Ifed 39 aRISTRT 3R dqh|
ST 38 G BHR $old ARPR H HHART & S I &1 UfIerd & o4
WHR B S B & Rt 9o IReR 7 & F g1 98 b ¢ &
IS AT Bl ESHT ST, ifhT ISR a1 RN Dl 47 S 91 Sl
RISHIR & SR &, 31 {6 8% f37el # Gol §U & SH IR BRIS B8 o ARl &
A g € 3R T IR & 9R Rrfard g1 €1 faam & Riféra arr sas oraw M
ol T8I BRI & I B BT AR | S & 3R AT T ar 3= 1|
IFH Tof BRI B TR § I8 W FHAN S &l fegae | g9 aRIs dnT
JISHIR & 978 H 9hR 99 8, Afth- ARBR B BIs WhHIF Sk fory &1 & 3R
I8 Sl T € S Ad BTl 81 SIRAN | 319 Sl ek B & FoTId] Bl A
Tge &b SIRY A 1 <MY AT I AT FAT S 1 Il e [T AN bl G2l
P P fory 3ru= gore # ¥ o 21 1@ 1 @t yrg=<) -Ta! X8, 31d U 8IR
P grewal B T SUFBH H TP TR AN B H o 81T SHP foIT ofdx
BT gadl fam ST, BTdifes g8 Yae & #redd 9 81 oy 81T, fae1 gae &
a8 el 8 FahdT 21 R ) Tt &1 g o & oy g sl foram am 21 sa
DTS IH &1 ® fb TAR fa #30 Sff ga7a # v5d € 3R 98 <919 g9R 9 99
Youforl @1 TedT 81 89 <@ § % 9oie 9 ugd 9 et 9 99 o g,
TR A 91 DR, 1.378.37TS. A 91 B 8, FT ToTR aTell § 91d Hd
2, I foraml 9, AoIgRl | BIS 91d T8l & E % I8 IoIe 37! ddhel
DI P G BN, HH YR 3T B AMM2YI B FET ITOIR & SIRY F 0 S
B 31 LT DI GURAT AT &1 ST T TSR B FRAKT I8 2 b IFH1 10
IRG PRIS BT BT ATATT BT BRIIR &l hddl 19 UfIed arafdd IART &
S4BT 81 gl ol faeeh W Fae 59 9w & f2d & 721 €1 89 95
AT BT I B &, BH TGS HHI] DI GRI P& oal ol
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ST ¥R & ORI 89R 291 &) WTeT Whel S8 ISl Wed I Tell Sff Vel 81 §aR
TT 14 TG T Thol SSe Il off 3R 79 W 4 oRg W Thl S8 IS §¢
Bl gl &1 U8 Td A YO BT & SId A YHS DRI BT AR ST AT 51 I8 ART
aTe HI Tt 7 fam 81 a1 fneht ofR 7 o 21 ok =me A SwaT srguTes )
IR Bl At AR IR ARG B Thel SS¥Io 44 8l vl B

¥, IR <9 # BIS-BIC SN P AMaLIHAT & Riifd AR It
SN HIGE €, BAR 81 AN & 81 WTell 8, BAR I81 ANl Bl S a1yl I8
f e 919 2 % w1a whd SSRIS & SIRT | 8 89 @l &1 &M Joar
BRI [ | 3T T BT, HRIYCR b STRY A AT SIRAT, S8 B SR
T I R STRATT I8 &9 7181 ST &1 i o1t & fRRATT 7 89 el wTel
Whd SIS & SOIRY J B AN BT SR § bl 81 T 1990 I ABR 1998
TP 46 AR AN DI ISHIR IR BIS ST 7 AT &, T Thl S8 7
faar 81 S 89R 93 SO € S99 39 SR had Uid dRg AN BT ISR
e ®1 SRT |AIRIT, 9, 1990 ¥ B 1998 Th §H W Thel SS%! Bl -Tal
g TR & 9fcdh 9P $HUR MR gra] RIS S & &l 31T & A foT w30t
ST ¥ 14 3MgeH S R4 o 37! S-Rerd o= e, ar agasia sufat
1Y, IS ART I9T0 T hIs A I910 | i1 ST Tl Whd S| &b Rdee &
J ITH F 14 Bl I-Red wx e R gIR Al @1 $ IR e
AT #3015 3R U8 WRPBR W) dEcl! 2 fFh &9 1 31 <2 & IUHRDISN &l
AT BT d1ed &1 fader I et A areedht <ol Tgt 3y 3R SUHRhT Sb!
SIS of | GO 91 d I8 HEd & [ WS, 3R fHAM] B I T, B9 37 SENT
IGT 3T &, BH 7T TS Whl SS¥! o ATel G772 € Al HFICIR vl g
F Hob! W, HHC IR AT & I Jodbl A STaf 24 T yorelt & 8,
AAST Hercll §1 R & <2 H T SFCUR TS Al IR TAHE 40 BOTR BUY
TfSTS << B1 B9RT A U 2R | SATET 9 SIT1eT 50 faed & 4a7 &)
Fhdl &1 3TN B BT & 99 H ARBR 7 S Al W] © T8 30,31 3R 32
BOIR BUY 81 A1 o<1 /301 7 59 a9 g & HUR 50 BIF, TMael b HUR 70
BRIET 3R FFHT F HUR 80 HIIG! SHIT SIS TS 8, TAH BIg AH el B
QIfp 3 SRT U T 1R BIRT fh S <97 40 EOR TUY Uh AR H TS
TR U T8 S VBT 7, 98 59 S Bl Al W8 Fohdl © 31X IS TR Bl gIe
AHdT 81 U fhell €Y, 923 3ifd U &= aTel Bl 123 HUT & afers! fiyercd
21 37R I R SIS SYSI &M & 1 d 31U ISR Pl UTC Fahdl & MR ATIHT
o ST 150 BUY # € QT Bl 7, 98 P AW el fCdh dhdTl 918 b
ol § R Helde? 81 T Ashed BT, IHBT ST Wier & oy BIg JuRTRy
ET 31T B BT W U U™ T2 o1 B Afe SHDT By B © o 98 &
19 P YT ST & 3R el & b T Tl I8 BRI-ABIT Maab! 781 &1 319
HEd & fob HENfEI BRI Tl Whel aTelt b fastell 21 firerd & 3k S8 3
Bl T Tel BRI UKl ITH IR AT $2 P AT Fg AT arei A
FEETE BRI, TR A 9 o2 & M HAEH 1 d 98 Hd
HHIEIR H? HeH, BAR I8 Udb HEAd 8, ‘TR H 8] a7, H I8 T8l
PR
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{3 a1 T Fell YA afcss | a8 g 6 o) 9 781 &M, H31 Sil Fel YA |

JYRHTIRI: 3ATT T T B I8 A? 3FAT BT M et 7 Aol
Bl I H 59 I1d IR Reprad o I8! § & I8i afgensii & Raed ard 81 &1 2|

it 71 ¥R BT : HeH, § Afgarell & Raes 81 F8 &1 g g™
fRfcr 1 QT <1ET & 1 &9 HrIEIRM &R b ifhT 39 aracie Wi g4 Bal
ST YET © {6 99 R &1L, (A9 Pt €.

IURUTIRI: 3T FHY &1 TAT| ATIHT GRT T4 16 FATe 1 2011 39
R F R 16 firee o forg 2

2} <1 7Y BRI ifhT Fsq, sl 98 919 91 X8 7S B

Ig[uTER: A9 g gER f&F B AIRTg A a1 SR A ' A
Y| Plg ARG IR ATS & MY &1 g ALALAE. Bl Al ol
1.9V, g1e] del aTel ©.....(FFHT). ..

st I YHR BIRNF: 99 Uh 919 HEHI H JUA] 91d WGH
DO, (IHH)...

JYAUTIR: 317 &1 B I Pl HE g B a1 ©....(FAM)....

2 ¥ TH} BiRS: § 99 1 e § U 91 @A BR BT g
..(TAYT).... FeH, § HREIR aTell 919 &8 8T 11 I8 wead fh ex #
el a SR HA St Trel YA gy Bel ot fb &H Heprael bR off ¥E ©
IERISEII HHAN A1 FEA & b 39 ITH b1l Il 317 fbg &1 4
HBTEAT DR I 7 IS TGRISEIY UM BT RT ATIR T FIR IR Sl
TH & gAT 21 T FEd § 5 79 Fafa & STRY = i agTdd af 5% I8
SHR Aroold B8 b g7 T & UadIc &1 Aol Bival bdd dq
TERTEIT Hufat & g A 813 AR feft R o A g R N &g we
A %6 FITa &1 B areli wias! §1 39 99d gl | R 9 Frama 8
I It &1 aTel BId] 98 I Hufl & deol § 8 IR S 99
TERTEII UM & IR H H a1 [ S5 PRIAR G BOIR 3R TR Bl
21U W Bed & 6 379 ST BT T Whel SIS 9 B8 W2 8,
forari 3 o8 %8 & fb ST prfidieE Syl

3G AT SUHHI BT I+ BT IIGT ARBR 7 {1 Tl 3H BRE
ARG HHART &1 STHT FIT BT 2 A BB & [P 8H IRISTIRI GH BN | FHRY
arefarawerr Ut 81 SIUeh fORes SRISHIRY 981 2791 31 SUhHI Bl Sl o7 &
g S 3IORE G HHATRAT bl FHRINNTG BRIT? FHARIINSIG A BRI oAfb
B B DIy FavAT Al 811 Y IR ARl aga &1 Frremse (Rt € &k
39 fRmeTeTe RAfT d ug e RIS g € safov # g9 ok
XA | AT |

SHRI J. CH1THARANJAN (Kerala) : Madam Deputy
Chairman, | consider this Bill as one which will not help the country to
go on the path of
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sustained faster growth. Instead of that, it will only lead the country to
a very severe crisis. This Budget is giving enormous concessions to
the rich, especially to the monopolists and multinationals. At the same
time, the Government has taken several steps to hit hard the toiling
sections of the people and the common people.

Firstly, 1 would like to raise a point on a policy that has been
announced in the Budget. The responsibility of maintaining the public
distribution system will now be handed over to the States.
Procurement of food-grains as well as its distribution at subsidised
rates would be handed over to the States. Whatever may be said; in
fact, it is a dismantling of the public distribution system. The State
Governments would not be able to take up the responsibility. The
Government is saying that the State Governments would be given the
necessary financial assistance. Even when the public. distribution
system is run by* the Central Government, the experience with regard
to the performance of the States is not good in this matter. They have
decided that for the below poverty line people, subsidy would be
given.

Say, for example, in Kerala, my own State, the Panchayats
and Municipal Councils have made a survey and they have found that
the percentage of people below the poverty line is 42. But the Central
Government, sitting at Delhi, is saying that it is only 25%.

Now, for 17 per cent of people, the State Government will
have to give subsidy. And. tomorrow, when this system is handed over
to the States, it may again be reduced because, now, a certain new
methodology is being adopted by the Government to decide the
number of people who are living below the poverty line or the people
who are unemployed. Therefore, | would appeal to the hon. Finance
Minister to reconsider this decision and see that the Public Distribution
System is maintained as such, without it being handed over to the
States.

The second point that | would like to raise is about the labour.
Madam, another policy announcement that has been made through
the Budget is that two labour laws would be amended. The first one is
the Industrial Disputes Act and the second one is the Contract Labour
(Abolition and Regulation) Act. According to the first one, those
industries which are employing up to one thousand workers, are at
liberty to lay off the workers partially or fully, to retrench the workers
partially or fully, and also to close down the industry as and when they
like. This affects more than 95 per cent of the organised sector of
industry In the country. If this happens,
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what would be the position of the workers tomorrow? Madam, some
friends were saying that the compensation that is to be given to the
workers is increased from 15 per cent to 45 per cent. Of course, you
can raise it to even 60 per cent or 90 per cent but the workers will get
nothing, t coutd cite so many examples wherein factories have been
closed for long. Not only the wage arrears, but also gratuity, provident
fund and other'benefits. which they are legally entitled to get, are not
given even to those people who have already retired. In umpteen
cases, the workers have gone to courts, decrees have been obtained.
But, even the then, money has not been paid to them. Tomorrow, this
is what is going to happen in India on a very large scale.

The third point is, the employer will have the freedom to
employ contract labour even in the manufacturing units. Normally, the
regular workers have to be employed in the manufacturing units. What
would be the result? We have so many experiences. Now, in factories
watch and ward work is given on a contract basis. Some military
officer will form a unit and he would take contracts at the rate of Rs.
2,000 per head; and he would give Rs. 1,200 or Rs. 1,500 to the
person who really works and will pocket the remaining amount. This is
what is going to happen in all the factories. Therefore, my third
request is that the Government should reconsider this.

My fourth request is this. It is with regard to peasants. Of
course, the hon. Finance Minister has tried to create an impression
that the Budget is in favour of the agriculturists. But, in reality, it is not
so. | do not say that nothing has been done, But the real problems
affecting the peasants, at the moment, are not being addressed. One
of the serious problems that the farmers are facing in the country is
the heavy fall in the prices of their products; the prices continue to fall.
As a result of that, already, lakhs of peasants, belonging to the small
and marginal sections, are very much indebted and there is a
possibility that even they will have to part with their land and,
tomorrow, they will join the category of unemployed. This is the
position. Therefore, that problem will have to be attended to.

Madam, yesterday, | received a reply from the Ministry of
Commerce saying that in the case of rubber, the Minimum Support
Price could not be introduced. Why? The Minimum Support Price was
there for the last several yeais. But it was being implemented in a
haphazard manner; in such a manner that it did not benefit the
agriculturists.
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7.00 PM

Firstly, the minimum support price was being declared very much
after the season had started. Therefore, what happens is, the
businessmen gather all the raw rubber and, finally, they get the benefit
out of it. Secondly, the minimum support price that was being fixed
was not at all beneficial. Thirdly, there was no effective machinery to
procure the rubber at the minimum support price. Same is the case
with other commodities also. Therefore, the Government will have to
consider how the agriculturalists are to be protected, how they can be
ensured remunerative prices for their produce. This is what | have to
say about that.

My next point is about disinvestment and privatisation of
public sector units. It has already been announoed, without any
ambiguity that all the public sector industries, and also the public
sector services, including the Railways, will be privatised in the near
future. That policy has already been declared. What wHI be the
benefit? The public sector had been built up in order to help in the
development of our economy, for a self-reliant growth. It was found that
this was necessary for this purpose. It was built up using public money,
and also the hard labour of the workers and technicians. Now, the
entire thing is being sold, and sold for a song, in fact. This is what is
happening. But now there is a terrific resistance to that. For example, in
the case of BALCO, all the unions had joined to oppose it. The State
Government also supported it. All the Central Unions, including the
BMS, in India had to jointly oppose this move. Bandhs are being
staged in various States. If things continue to go on like this, if the
Government keeps on insisting that this policy will be implemented at
any cost, the resistance will intensify, the intensity of the movement will
also increase. Therefore, my request is that the Government should
reconsider all these things.

Then, | come to savings. The ordinary people, the workers,
retired people, invest monty in national savings, Indira Vikas Patra or in
post office savings. It is not the rich people who go there. But, there also,
the interest percentage is reduced. Other exemptions are also being
taken away. Who are the people being affected? Only the people in
the lower rungs of the society. And that is being done to do what? For
two things. One, to reduce the interest burden of this Government.
That is the first intention. The second intention is to enable the
industrialists in our country to get more money for their business at
lesser interest rates. For that, who is to suffer? It is the ordinary
people who will suffer. s it justified? We know
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that certain industrial organisations, two months ago, had come
forward with a proposal that the number of industrialists who are
defaulters in the banks, their names shall not be disclosed. Those
non-performing assets will have to be written off. And they should be
treated as honourable citizens of the country. This was said by the
organisations. The Government has kept silent about it. Even during
these weeks, what has been the behaviour of industrialists, very
prestigious industrialists? They are an being blacklisted by the
Reserve Bank of India. Most of them have been blacklisted, as most of
them have been resorting to foul practices. Even the Sterlite is also
declining. Our Law Ministry has said that there Is no difficulty in turning
the BALCO. Why? The BALCO is a different entity legally, even
though it has been purchased by the Sterlite. is it fair? Is it a
reasonable position that the Government is taking? Due to lack of
time, | will not speak more. But | would request the hon. Finance
Minister to consider the points raised by me. With these words, |
conclude.

Suqumafa: SN e sNoie, ST W& H 9l <INTY a1 d1d 99
QST IFTSE B & A FHA SNt B 5119 <1 BT HY <789 8191 91T

£t el STSTIE (STR U<¥N): g=ydle Heiedll #eiedl, H 31 Sff &
FOC WIYU b URT 5 1 S HRAT AT §- STel MM JURI 7 <2 DI BIb!
31ferep FRI&T 3R FRAR TRIRT @1 /718 U= UgamdT © 98f 891 $© 1R g
A & 3R 89 AT SR T8 9 Fhdl B

A I | IE SRR & fob S1g 73 St 39 gl 9 W@ Jee el © al
<2 BT ST P A B BT FaAI 81 T8l Ul Bl 51 HElSdl, HAl HEled o
S vd yrior faerd & fog o wel 81 Wi feami & uf @ oret agd
TR SToX & i WiTeR 791gRI & R Jore # fdeger ff e =1t faa
T 8 e W1 S | o1 Y RN Bl 30-35 URIRIT 91T 8 | 4 R IRaR
Afed @eft W, Wl # & 1R 84 21 fd 597 N = A/ 0 Wd T8l Bl
Y AT & RIGR B & HROT, WA 7 814 &b SR Al A GeldT B &
3R 2reRT # TRunefT S S &1 590 ol 5971 aoie 3 ®Is Al e 78] &
T8

HBISAT, §6 &7 § b a1 <l 9IS FATE HR BT URdTd H] ol §RT
R AT Bl AN T H IS URATd BB gferd AR fUss I & AT wR
HORTETT fHaT 1T & I 3R AT d! H SI-31, IR-IR dee R gl
off QI 3MANT f SATeh 2| 71 fifSTT <t UiRe Bichl off @1 SHH STRE0T & 3R
TR U, W1.3R 96Hds & AN bl IRET {1 SI7ar 2l ife w42t 7eley 7 I8
PP AREIV W HORTHI (5T 5, AT I§ Igoi FHIS faR1HT & 3R Agar
BT UNS &

dBT H AT SMRIAT, UF UY U, BT 9T &1 g5 ol H #4301 ot 9
B ATedT § fb I8 T 0 T 1 9Rd & [BATl & U= 9611 & A7 Sfordl &
SR BT
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27 8 WX I H g3 Yolufcrdl, Sarel 3R AgeRI IR gH1 81 $fT s3]
A& I A a1 AT S 81 3R $HP] TRl A agell Sy A1 Q-7 U 41 ¥
el PRSP ST YR I TS Bl WR & IFh! W1 YRT g1 SI1 bl 21

HRreaT, e & Ty gems 52t &) aregerdt # U IS e o7 e
T T 51 9 72T 1 73 14 99 &b gedi Dl G FR1en o forg fopa i & a1
HHIRN & gerd & g f6am T &, I8 37 F9el H 91d 78] AIRE! § Rl 34
HRBR GRT ATTHR]  Iebx I 1R1eT e FR1eT [ ga1 ga faam a1 2 S
S 91 D1 JHIOIT Rl © b I8 e Rier & forg 7281 afcss s & fog
ST AT B

HEIG YT, YT ST 3R e SoMfaT & faedre uR e s
SRl T 8 AfeeT S aRE A SRl Y € B HE S 7 51 9 b W
T ST TG I8 BT B AT &1 Y& IS S Sy o< g faepr
T 1 o &) T 8 SR T AT Ui SaTe] aTel STRgfe SISt &
AN & HedTul Bq Mde 39 a¥ 786 BRIS SUU H 9¢1 HRP el I & oy
986 RIS BUY B AT AT 8 3MR g1 ATETET G ST & ANl B 5,
ITch DT b Y 709 BRIS A IGT HRP 790 PRIS DY PR o AT 8,
fop 3o a1y # faRtenwRA) 21 # 3 S A a/gR1Y SR 918l § {6 3R Faqd
G ST, AFGIT SIS &b AN b TlT SATIBT [T BT X1 § Al gR
< | SR BT R UgT g7 &, hadt S UST BT B 3R Heoll faal faa
ST A1 A BT AHRIT & 81 Febel! & JATST BTN A FAT WY ST aRelt gt
TS T, 3R SIgYfd Sf 3iR Srggfad Senfa & @i & o= 3 gg1 & e
ST Al 4T ST § PV §X 81 Fohall ol

SUHTART HEIGAT, #31 Sff §RT 11 g <Al Bl G- M1 ©
o STST BT YT 319 Fsi P B IToTRA] BT 69 TR H NS 2, MR JoreT
IGP] BIs AAd &l 78] 2, d § F2A1 qBley $I JId <=1 d18dl g P TR
ITST BT I BRAT & 3R’ B FoIc Bl HH BT 7, Al 9 IRT A &b fofg
§ & TTUIY DI PR T I G B [ordT S a1 H FHSIT § b 59 Adhe A
SERT ST FhlT 1 SHS A1 & W1 YRR R {3 Ml Sy, @ R 4
AT 3[e Td IR fIHRT 0R, 1 W) §9 FHRIT 9 Sa-T S §ohal 2| A1 &,
BART Gd I8 W1 & b faeell o e9R <Saral, @ dR 9 oTaRMI SR
RISTHIST B Sl ST 99R11RT &, S i <21 H oran S} < § |9eian g &
facrell ol F M ST 81 Wb & 3R °1C & goIe | W PeHRI (el FAha 2 |

HEIST, A i1 7Y &7, 9 (oY 984 9gd g=gars|

THE DEPUTY CHAIRMAN: Now, Dr. M.N. Das. | will request
everybody to be brief.

DR. M.N. DAS (Orissa): Respected Madam Deputy Chairman,
at this point of time, when it is quarter past 7, it will be a crime on my
part to tax the patience of the hon. Members of the House and
particularly to tax the time of the hon. Finance Minister of the country.
So, | would better,
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with your permission, entertain the House with a small story that | will
narrate within three minutes. Madam, | think, you will give me the
permission.

THE DEPUTY CHAIRMAN: Yes; yes.

DR. M.N. DAS: Madam, | will tell the story of a Finance
Minister of another country who lived more than 200 years ago. His
name was Calonne. He was the French Finance Minister before the
famous French Revolution took place. | am not comparing the Finance
Minister of India with Calonne. He was the Finance Minister of a King
and our Finance Minister is the Finance Minister of the Republic of
India, the largest democracy in the world and the Finance Minister of
101 crores of people. There is no question of comparison and any
comparison is odious. But, Madam, certain laws are universal. A
revolution, is not the monopoly of a monarchical State. Revolutions
can take place anywhere on earth and even in democracy. Now, what
I am narrating is this. The French King's Treasury was empty and the
King was burdened with heavy foreign debt. Two wise Finance
Ministers of the King, one after another advised him that there was no
need to worry. Each one said", "Our country is a wealthy country. We
can fill up the Treasury in one day. Look at the baronial class. The
barons earn their unlimited wealth from feudal estates. They have
amassed huge wealth.”

"So, tax the barons. Money will flow in. Look at the priestly
class. They receive donations from the population, and they have
accumulated wealth. Secondly, there is church property and church
land. So, just tax the priestly class. Third, cut down the expenditure on
the court, courtiers and the palace. There is no need to appoint 500
maidservants for the queen of France. There is no need to employ
thousands of attendants to serve the king and the royal family and the
court. Cut down the lavish expenditure of the court. That will solve the
problem. You will have enough money." But the unwise king
dismissed the two wise ministers, one by one.

The third minister Calonne, came. His advice was, "Your
Majesty, nothing to worry. We can fill up the treasury without any
trouble. You need not tax the barons. They are the pillars of
monarchy. Never displease them. You need not tax the priestly class.
They pray for Jhe king's life. Of course, you cannot tax the people
because any addition to taxation will be like the last straw on the
camel's back. The camel will die. So. what will we do? We have to
borrow money from other kings of Europe." His famous advice was,
“In order to borrow money, you have to show yourself
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rich. And in order to show yourself rich, you have to spend more and
more lavishly, as much as possible, on the court, the courtiers and by
making the palace more glamorous." The ultimate result of such policy
was the French Revolution.

I make an appeal to the hon. Finance Minister of India first to
tax the barons. Is it a fact that Shivakhera has announced in the
capital of Delhi to the elite, educators and principals of many colleges
on April 17 that Indians have deposited US$2,500 billion in Swiss
banks? It must have come to the notice of the Finance Minister. | will
repeat it. How could Shivakhera, an eminent intellectual and author,
make the statement, without foundation, that US$2,500 billion have
been deposited by Indians in Swiss banks? Does it not call for an
inquiry? Who are these Indians? Are they NRIs, or, are they residents
of India? From what source did they make the money?

The other day, a simple-minded villager asked me, "What do
you understand, or, what do you mean by a big bull?" | said. "1 am not
very much acquainted with that term. But they are human beings, not
actual bulls." "How could one big bull rob the nation of Rs. 164 crores?
Is there a Government in India?" That was the question asked by the
simple-minded villager.

Mr. Finance Minister, Madam Swarajji, all other Ministers and
all the ruling party Members, let us learn the lesson. Let us see the
writing on the wall. What is the people's perception? What do the
people think of this Government? You cannot tax the rich. You cannot
control the corrupt people. Corruption has become universalised. It
has become part and parcel of everybody's character, of the topmost
officers, bureaucrats, civil servants and so many other categories of
officials. Have you ever thought of controlling them?

To win the elections, our hon. Prime Minister began with a
famous slogan, "In our Government, there would be zero tolerance to
corruption.” Ask the common people today, and they will say, "No
question of zero tolerance, but 100 per cent tolerance to corruption
and 200 per cent encouragement to corruption.” This is the public
perception. You have to control it somehow to save this Republic. Is it
a fact that the Chief vigilance Commissioner announced last year that
somewhere between Rs.60,000 and 100,000 crores of black money
was operating in India?
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Now, wherefrom does this money come? Have you ever tried
to find out the source? Madam, before | conclude, | would say...

SHRI S.S. AHLUWALIA (Jharkhand) : Dada, it looks like a
memorial lecture.

DR. MX DAS : No, it Is not a memorial lecture. | appeal to the
Finance Minister to find out the persons who are submerged in
corruption, who loot the nation, who plunder the people and
accumulate assets disproportionately. Punish them; confiscate their
money and save the nation from the scourge of fiscal deficit of
300,000 crores, and revenue deficit and also of other maladies. Don't
forget that 35 crores of people are still below the poverty line.

THE DEPUTY CHAIRMAN: But | thought you were going to
tell us a story. You are making a speech.

DR. M.N. DAS: The story is over.

THE DEPUTY CHAIRMAN: But, then, your speech is also
over.

DR. M.N. DAS: Kindly don't forget that 27 crores of youths
have no employment. | told you a story, but the story carries a lesson.
The final lesson of the story is that history repeats itself through ages
and through ages and generation after generation. The greatest
lesson of history is that the lessons of history are never learnt by the
rulers of men.

SHRI R.S. GAVAI (Maharashtra): Madam, because of the
time constraint | assure you that my speech will be very brief.

Firstly, like my elderly friend, | do not want to enter into any
controversy. In fact it is not the time for acrimony. | am amongst those
who are rather very regretful that vital subject like the Budget has not
been properly discussed. That is my first observation.

| feel, one of the important aspects of the Budget is being
ignored. Instead of seeking any clarification from the Finance Minister,
1 want to get myself educated. 1 hope you will educate me. It Is
regarding capital receipts. Here, |1 would refer to a smalt booklet -
Budget at a Glance. | refer to its first page. | -come to its figures. In
1999-00, the Capital Receipts were Rs.1,16,571 and the Capita)
Expenditure -- Rs.48,975 crores. In 2000-01, the Capital Receipt is
Rs, 1,29,375 crores and the Capital Expenditure is Rs.51,987 crores.
Now, for the current year i.e. 2091-02, the Capital Receipts are
Rs.1,42,478 crores and the Capital Expenditure is Rs.64,657 crores.
Net saving in 1999-00 was Rs.67,596 crores; in 2000-01 it
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was Rs.77,300 crores; and in 2001-02 it is Rs.78.821 crores. The
savings in 1999-00 was 58 per cent; in 2000-01 it was 59 per cent;
and in 2001-02 it is 55 per cent. Please educate me. | do not say that
these savings were not utilised, but they were certainty not utilised for
development purposes. What is the rationale behind it? And, if the
savings are not spent for development purposes, where was this
money diverted and for what purposes? Madam, | can assure you, |
will be very brief.

Number two, an elaborate discussion on the Bill has taken
place in the House. | am sorry to say that the Government has failed
to control the economic crimes and irregularities in the economy.

Number three, despite sufficient food stocks, the Government
has failed to provide foodgrains to the tribal people and to the poorer
sections of the society. They are half-starved, going hungry and
committing suicides. What a contrast! | would like to know from the
Finance Minister, how these food stocks are going to be utilised by the
Government?

Regarding the budget for the power projects, t want to get a
reply, | would like to be enlightened by the Finance Minister alone.
The Enron power project is a test for privatisation. The present
External Affairs Minister was the Chairman of the Parliamentary
Standing Committee on Power. He had made an observation on the
Enron power project in the report, | quote : "This project is
uneconomical, not feasible, not practicable. And the Government of
India should not give the counter-guarantee." This was the observation
made by the present External Affairs Minister who happened to be the
Chairman of the Parliamentary Standing Committee on Power. In
1996, the Government of India gave the counter guarantee. Now, what
is the position? This Enron power project, instead of generating
power, has generated a lot of controversy and caused bankruptcy to
the Government of Maharashtra and MSEB. The Enron company has
plundered the Government. The Government's decision to give the
power project to the Enron company was a blunder. The MSEB and
the Government of Maharashtra have surrendered themselves before
it. | want a clarification from the External Affairs Minister on the advice
given by him in his capacity as the Chairman of the Parliamentary
Standing Committee.

As far as the social sector is concerned, | want to know from the
Finance Minister whether the outlay has been decreased or increased.
The facts and figures are there. | will just mention some figures. In the
case of Agriculture, it was Rs.3381 crores in 2000-2001. Now, the
Revised Estimate is Rs.2980 crores. In the case of Rural
Development, it was Rs.6895 crores.
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At present, it is Rs.6443 crores. In the case of Irrigation, it was Rs.452
crores. Now it is Rs.402 crores. In the case of social services, it was
Rs.21849 crores. Now it is Rs. 19741 crores. The irony is, instead of
increasing the allocation for the social sector, it has been reduced.
What is the rationale behind this? These are the basic things of the
economy. Other points have been raised by my friends. | do not want
to touch them. | do not want to comment on the Budget. Whatever
points | have raised, | want the Finance Minister to reply to them so
that | can get myself educated. If the time does not permit him to reply
to the points raised by me, he can send me a written reply. Thank you.

SHRI ABANI ROY (West Bengal): Thank you, Madam
Chairperson. In fact, the Tehelka.com and the elections have saved
the Government, from long debates, particularly, on the Budget this
year. In the Preamble to the Constitution, there is the word 'socialism'.
That is in the Constitution only. But, as a Member of the Revolutionary
Socialist Party, | should not expect this thing from a Government
which supports capitalists. It is not only this Government. The
Governments that have ruled the country after Independence, till now,
have been friends of the capitalists.

Before going on to the points about the Budget, actually, |
would like to ask the Finance Minister one thing. That is about an
incident which took place yesterday in Mumbai in which one of the
allies of this Government, the Shiv Sena, launched a movement, with
the leftists, against this Budget. | would request the Finance Minister
to go through the words uttered by the Bharatiya Mazdoor Sangh
Chief on the 16" April in Delhi. | do not want to utter the words that he
uttered. 1 do not want to repeat here the way he attacked this
Government, this Finance Minister.

The Government's anti-people policies, particularly in the
fields of labour and employment, are a matter of serious concern.
Well, it is within the knowledge of every prudent Indian that the
numbers of unemployed and underemployed are swelling day by day
towards an unimaginable figures. Some of the decisions of the
Government are bound to affect us in the crudest and the hardest
manner. The selling of PSUs is a matter of great concern. Instead of
realising the true strength and collective ability of the working masses
of the country, the Government has succumbed to the pressure and
diktats of other countries. The actions of the Government like mass
scale privatisation of PSUs, banking industry, insurance and so on
and changing the labour laws to suit the convenience of employers,
are nothing but lack of farsightedness on its part, which will, in turn, be
ruinous for the
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welfare of the masses of the country. Added to it, the reduction in the
rate of interest on small savings, including the Provident Fund of
employees, will not only have a negative effect on the domestic
savings, but it will also severely affect the economic balance of large
sections of our countrymen, particularly, the elderly people. The
Government has also liberalised so many things. Things are coming
from other countries to India. The Government is announcing that they
are cheaper, they are good. No doubt, they may be cheaper, they may
be good. But a majority of the countrymen are depending on
agriculture. The Government has not realised how much agricultural
products are in stock. On the one side, there will be downsizing of
employment and closing of factories; on the other, the purchasing
power of the people will become less and less. So, the things coming
from outside may be cheaper, but there will be no purchasers. | must
warn the Government that by virtue of being in power, the
Government must take the responsibility for the welfare of the people
of the country, and should refrain from such activities, which are
detrimental to the interests of oar countrymen, our nation and for the
country as a whole. Lastly, the Finance Ministry has made an
announcement to change the Industrial Disputes Act and the Contract
Labour Act, even when these issues were pending before the National
Labour Commission. This announcement was made by this
Government a few days back. | do not know how you have entered
into the jurisdiction of the Ministry of Labour. | would request the
Finance Minister not to feel happy about what the industrialists are
saying, what the CllI is saying, what the IMF and other organizations
are saying. | would like to refer to the point which has just now been
raised by the hon. Member, Shri R.P. Goenka. He has stated that the
Indian industrialists are in tears. You please try to understand the
reality of the Indian people, and make necessary changes in the
Budget accordingly. Thank you.

THE DEPUTY CHAIRMAN: Now, the Finance Minister. Mr.
Finance Minister, the time limit applies to you also, because you are a
part of the House.

SHRI YASHWANT SINHA : Madam, | will try to be very brief.
Madam, as | stand up to reply to the debate which has just taken
place, and the sixteen Members who have just spoken, | do so with a
sense of guilt, and the hon. Members might wonder why do | have the
sense of guilt. When | was listening to the speeches of many hon.
Members in this House, | developed that sense of guilt, because | was
criticised for the fact that my Budget was praised. | cannot be held
responsible for that. When Mr. N.K.P. Salve started the debate, he
said that, I, as Finance Minister, have been
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pompous. | have held out hopes; that this is a Coalition Government.
He has said it almost as an abuse that there is a Coalition
Government. Madam, Deputy Chairman, we do not have the divine
right to rule this country. Unlike us, some others presume they have.
We are here certainly in a Coalition and we are in Government
because the people have voted for us, and we have a majority in the
Lok Sabha, which is the basis on which Governments are formed
under our Constitution. And certainly, there is a Coalition, and if
Coalition is a sin, then | would like to remind the Members of the main
Opposition party that this is exactly what they are planning to do.
Here, at least, we are the largest party in the Coalition. They are,
through their electoral alliances, going into coalitions, where they are not
even the second party. They are going as absolutely insignificant
junior partners. So, | do not know why they should be so critical of the
Coalition Government.

SHRI K. RAHMAN KHAN (Karnataka): What about Assam?

SHRI YASHWANT SINHA: We are committed. We are already
in a coalition. We are in a coalition at the Centre. We are in a coalition
in various States. In some States we are the largest party and in some
others we are the smallest party. We have accepted the coalition. But
| don't know why it is hurting them when | am only telling them the
truth.

Madam, as the Finance Minister of this country, | will talk of
hope. | will not talk of despair. There is already so much talk of
despair.

MiSS MABEL REBELLO: There is all-round despair.

SHRI YASHWANT SINHA: There is so much talk of despair.
I don't know why they talk of doom, despair, "I don't know where this
country is going to", etc. What has been our sin? We have been in
office for three years. In the first year, 1998-99, people were talking about
the growth rate. The growth rate of the economy was 6.6 per cent. In
the second year, it was 6.4 per cent; and in the third year, that is, in
the year that has just ended, it is expected to be 6 per cent. Now, |
have already stated that | am not happy with this growth rate. We
want a higher growth rate. But, certainly, we have no reason to be
ashamed of this growth rate. There is a great deal of difference that |
notice. Whenever | go abroad or when | meet some foreigners here, |
find that they are having full confidence about the Indian economy.
But that confidence is lacking among ourselves. | would like to make
this point very humbly.

st <A1 3R BIRTE: STH! AT &1 IET B...(TIEM). ..
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sft Trerda RiveT: S9! DI oW &1 BT BT § IR M9+ S Wiy feam §
BB Sf fob TaT BT M 93 BT 7, TS BT ST ©E I8 & IE I8 W 17T Sl
Sfear St 7 Ufed 8% & oM ¥ faar o1 fdt gar R ST 981 9aT 8 8RR
IGT 2 TI T7% IR 9T 1 U el 3MMId! et | a1 fireht ® f&r a1 &1 g™ 95
BT 8, TS &1 STH UC Y&T 81 HIF Al 99T, Bl bl W91, (FGEH). ..

Y Y91 TR BIfND: B B FE9 § AR a1 & <19 9 &1 3T
P14l HRY

SHRI YASHWANT SINHA: Madam, there is confidence in this
country. There is confidence in the economy of this country. There is
confidence in the Government of this country.

THE MINISTER OF RURAL DEVELOPMENT (SHRI M.
VENKAIAH NAIDU) : Our future is very bright now.

SHRI YASHWANT SINHA: If. during my speech, these lights
can come on, | am sure they can spread all over the country.

THE DEPUTY CHAIRMAN: It is generating energy in you.

SHRI YASHWANT SINHA: Madam Deputy Chairperson, | will
touch upon two or three important issues that have been raised. You
have asked me to be brief and | will be brief. Therefore, | will not be
able to respond to the various issues that have been raised. As far as
Mr. Gavai is concerned, he has stated that he wanted to be educated.
I will go through the text of his speech and | will give him my written
comments.

| would like to touch upon two or three important issues that
have been raised repeatedly. The first issue is the issue of labour
market reforms. It has become a very contentious issue. There are two
things that | had said in my Budget Speech. One was the amendment
of the Industrial Disputes Act so that we can take the threshold for
Government approval -from 100 to 1,000 employees per unit. The
second was regarding the amendment of the Contract Labour Act.

As far as the Contract Labour Act amendment is concerned,
there was a meeting of the Inter-State Council some time ago. | think it
was six or eight months ago. It was presided over by the Prime
Minister. In that meeting, Chief Minister after Chief Minister, cutting
across party lines, raised the issue of contract labour and they said
that they wanted two kinds of amendments. One was that, according
to the orders passed by the judicial authorities, the work that is of a
permanent nature should necessarily lead to a permanent
employment. They said that it was acting as a major
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hindrance. Take, for instance, the cleaning of an office or the security
of an office or the computer maintenance in an office. These are all
jobs of a permanent nature.

Therefore, according to these judgements, the employees
had to be made permanent. This could not be done on a contract
basis. This was one part of the Contract Labour Act. Then they said
that they wanted to employ people on a contract basis for a certain
period of time. If they needed somebody for five years or for three
years or for whatever period of time, they wanted to enter into a
contract with that person so that they could give him employment only
for that period. This was not possible under the present dispensation.
So the Chief Ministers suggested to the Prime Minister that the
Government of India should have this matter examined and should
take necessary steps. Knowing the sensitivity of the whole issue, what
did the Prime Minister decide? The Prime Minister set up a small Sub-
Committee of the Inter-State Council. He made me the Chairman of
that Sub-Committee. We had four State Governments which were
represented in that Committee. Andhra Pradesh was represented in
that. Madhya Pradesh was represented in that. Tamil Nadu and West
Bengal were also represented in that. We had a meeting to which |
invited the Union Labour Minister. We had a meeting where a
consensus was evolved that the Contract Labour Act needed to be
amended in order to make it labour friendly, in order to ensure that
we, through contract labour, were able to generate more employment
in this country, in the coming years. After that we discussed this issue
in the Government of India and then | mentioned this thought in my
Budget speech..(Interruptions)... Just a minute. Let me conclude. |
will reply to your question at the end.

SHRI JIBON ROY: Unless there is a consensus between the
labour and the Government...(Interruptions). Unless there is a
consensus ...(Interruptions)...

SHRI YASHWANT SINHA: | am coming to that consensus.
THE DEPUTY CHAIRMAN: Please listen to him.

SHRI YASHWANT SINHA: So. this is the background of the
amendment to the Contract Labour Act. Now we have been
discussing about the Industrial Disputes Act amendment. Over a
period of time, we came to the conclusion that that also needed some
amendment. | have mentioned it. | have mentioned about these two
amendments in my Budget speech. What did | say? | said that my
colleague, the Labour Minister
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would bring the necessary legislative amendments before Parliament.
This is what | said. Now nobody should say that because | had
mentioned it in my speech, it should become a law the next day. It is
not an excise Act. It is not a customs Act. So it has not become a law.
Therefore, these amendments will be brought before Parliament. We
have a system, as you know, Madam, that all such important pieces of
legislations are referred to the Standing Committee. After all, didn't we
have a difference of opinion on the Insurance Regulatory Authority Bill?
When | introduced this Bill, it was referred to the Standing Committee.
We were able to evolve a consensus in the Standing Committee, after
which the Bill was brought before the two Houses of Parliament and
was passed. So these amendments will be brought before Parliament.
This will be discussed in the Standing Committee. We will fully take
into account the views of the Standing Committee as we* have been
doing in the past. Then it will be brought before the House. Now, |
would like to respond to what Shri Jibon Roy said. | think it is an
excellent suggestion which he has made. We do not want to do
anything behind the back of anyone. Therefore, we will certainly engage
the trade unions in this discussion. What has happened since 28" February
when | presented the Budget? We have been busy with various other
things in Parliament and outside Parliament. The moment we get an
opportunity - | would like to assure the House - we would engage the
trade unions in a discussion. We do not want to steamrole anything.
We are in favour of a consensus. We will certainly try and evolve that
consensus. On behalf of the Government of India, let me make it very
clear that we are convinced that this is a necessary step. This is
something which will be in the interest of the labour. It will be in the
interest of employment generation, That is why we have brought it
forward.

Now, there is another issue which has been raised, and that is
the issue relating to interest rates. Madam, the economy, whether we like
it or not, is today exposed to global competition, t heard the hon.
Members of this House; when they were intervening in the debate,
they were talking about global competition and asked how we propose
to make the Indian industry globally competititve. When hon. Member,
R.P. Goenkaji, was speaking, he was also saying, "Please give some
more time to the Indian industry so that the Indian industry could become
competitive." We are ail aware of the very special difficulties that our
industry faces in India. It is in terms of infrastructure, whether it is power,
or, ports, or, roads or, transport, everywhere, there are some problems.
We are trying our best to solve those problems. But there is a
disadvantage which the Indian industry
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faces. And one of the major disadvantages that the Indian industry,
the Indian agriculture, the service sector in India, everyone, faces now
is the very high unsustainable interest rates in India. This is one of the
most important causes which is making everything in India
uncompetitive when we compare ourselves with the rest of the world.
So, while we will have to have a multi-pronged strategy to be able to
make the Indian industry, the Indian agriculture, the services sector,
everything, the entire Indian economy, competitive, the reduction in
interest rate is very important. Now, it is not an idle fiat. It is not an
indiscriminate act. | have said that while | am reducing the interest
rates on Government deposits, on our contractual borrowings, by one-
and-a-half per cent, in the future, | am going to set up an expert
committee which is going to determine this, for the Government of
India. | want to take it out of our consideration, in a manner, and put it
across to this Committee. And | have already set up such a
committee, under the chairmanship of. one of the Deputy Governors of
the Reserve Bank of India; there are other experts. There are
representatives of Government and other organisations on that
Committee. And that Committee, in future, will tell us what the interest
rates in this country should be. Now, what is it which is being said?
"Poor people, poor pensioners, poor senior citizens, who are only
dependent on interest earning, are now going to become absolutely
helpless after this one-and-a-half per cent reduction in the interest
rate." The Government, as has been pointed out repeatedly by
Members in this House, is the largest borrower in the market.
According to the Budget estimates this year, | shall be borrowing in the
Indian market something like Rs. 1,80,000 crores. We are the largest
borrower. So, on the one hand, the Government is being compelled,
for various reasons, to borrow more and more and more; we gobble
up everything, and on the other hand, | am also being compelled to
pay a high interest rate. | am asking you, Madam: Is it fair? Why is it
today that we are paying something like Rs. 1,80,000 crores by way of
interest alone. It is only because...

MISS MABEL REBELLO: ...because  of your
mismanagement, misgovernance...

SHRI YASHWANT SINHA: ...of the previous years, of your
time.

Madam, Rs.11 lakh crores or Rs.12 lakh crores, which is our
liability at the moment, have not been borrowed by me. So, we have
borrowed large sums of money in the market. We are borrowing at
high interest
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rates. This Is a very difficult situation and cannot be sustained.
Therefore, the interest rates have to be brought down in the larger
interest of the economy of this country. And, let me tell you that for
every lender, for every depositor, there is a borrower. If we are
depositing money, we are aiso borrowing money from the bank, and it
is not only the large industrial houses which are borrowing. We are
lending money to agriculture. After all, this year, we have ended up
lending Rs.50,000 crores to agriculture. For the current year, our target
is, lending Rs.64,000 crores to the agricultural sector . If we have high
interest rates, how do we expect our agriculture to compete in the
present scenario? We have moved from shortages to surpluses. We
have to export. That is the paradigm shift which has taken place in our
agricultural economy and we have come to terms with some of these
problems and some of these issues. But we are not insensitive. The
Reserve Bank and the Credit Policy that we have announced on the
~9™ of March, have clearly said that, as far as the deposit schemes for
senior citizens are concerned, banks are permitted to formulate Fixed
Deposit Schemes, specifically meant for senior citizens, offering them
higher and fixed rates of interest, as compared to normal deposits of
any size. The Reserve Bank has already mandated the banks to do
this and, i hope, all the banks will come up with schemes so that senior
citizens' problem is reduced. As far as the salaried class is concerned,
and any loss that they might incur on their Provident Fund, etc., | have
already announced yesterday in the other House that we are giving
them more concessions by way of Standard Deduction in Income-tax
and | am going to lose much more money than | am going to gain as a
result of reduction in interest rates. So, as far as the interest rates are
concerned, this is the position and | will plead very humbfy with this
House that we should not have the kind of impressions that the hon.
Member, Miss Mabel Rebello, had about small, small self-help groups
which are being persuaded to deposit their earnings in the banks; if
they earn more than Rs.2.500 by way of interest, the Income-tax is
going to go after them. It is nothing. | have already explained that and
in response to the point, a very valid point, that you made, Madam
Deputy Chairperson, about micro finance as opposed to micro-credit. |
entirely agree with you, and let me tell you, that one of the major
success stories of the last few years in this country -- and | am not
merely referring to the last three years, during which | have been the
Finance Minister; | am referring to the period before that also ~ has
been the functioning of the self-help groups, largely of women, in the
rural areas. | raised this point in the other House and | was informed by
my colleague
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from the Telegu Desam Party that 3,50,000 self-help groups of women
are functioning in Andhra Pradesh itself. | am an elected Member of
Parliament myself, Madam. | know this that | am doing this work and |
am trying to organise this work in my own very remote and backward
constituency and the kind of enthusiasm that | am seeing amongst
women in the rural areas where | am going out and meeting them, is
enormous; it is infectious. This is the kind of movement that we have
to build up, if we want the people in the rural areas to augment their
sources of income.

There were one or two points which were raised with
reference to the Finance Bill. Again on the abolition of the Banking
Services Recruitment Boards, let me make it very clear. It does not
mean that we are going to do away with reservation for Scheduled
Castes and Scheduled Tribes. That is not the intention. The BSRBs
will go because we had the Voluntary Retirement Scheme for the
public sector banks recently. Over a hundred thousand people
voluntarily asked for retirement from bank service. Over a hundred
thousand! 1,03,000 or thereabouts, to be precise! Now, in the light of
this, we are trying to make a major shift in the banks' recruitment
policy. We have said that banks must go in for highly skilled people.
They must go in for people who understand the new technologies, the
new financial products and, therefore, it will be the recruitment of
these specialised, qualified people in the banking industry in future.
And, therefore, we have said that the bank boards will formulate -- and
they have already formulated -- their own plans. | had mentioned it in
response to a question the other day In this House. Their policies in
the manpower planning have been formulated. The policies have been
framed and whatever requirement is there, the bank boards will set up
adequate mechanisms to make sure that recruitment is done in the
best possible manner, keeping in mind the reservation principles of the
Government.

There was one last point, Madam Deputy Chairperson, or, one
of the last points. | think | will take up two. One is the question of this
new dispensation that | have announced in the Finance Bill about
Trusts, making their accounts public and getting them published in
local newspapers.

Now this has attracted a lot of attention and also criticism. |
would hasten to add that i have amended the Finance Bill and raised
the limit, of trusts which have to do this, from" Rs. 10 lakhs to Rs.1
crore. Now, if a trust
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has an income of Rs.1 crore, then it must be a very large trust. There was
a Task-Force which was set up by the Planning Commission, Madam
Deputy Chairperson, for Voluntary Action Network India Group, and it was
this Group which suggested that in order to bring greater transparency
in the functioning of trusts, NGOs and others, this kind of a provision
should be made. We have accepted their recommendation. We have
mandated that they should publish their account, not the detailed
account, but the abridged account in the newspaper so that the people
are aware of it. As far as the apprehension that mafia is going to get
after them, | don't think there is anything which remains a secret in this
country anymore. So, if a trust has money, people will know that it is a
rich trust. | don't know what difference this is going to make. But it is
certainly going to add to transparency.

Madam Deputy Chairperson, one last point which has been
raised by Jibonbabu is about the metallurgical coke. This is a very
important issue, and | would like to take a minute of the House to explain
this. When we are looking at the import duty structure, Madam Deputy
Chairperson, | have reduced the totai number of import duty slabs to
four. In Excise, i have reduced it to two. | had inherited a very large
number of slabs. But over a period of time, | have brought them down
to the minimum. | have given a clear indication in my Budget Speech
that we will move to the East Asian tariff levels in the next three years.
| have asked the Department of Revenue to start working on this;
whether we should have three rates of Customs Duty, or, whether we
should have two rates of Customs Duty. In the next Budget, we will be
coming out with our plan of action on this. But why | am talking about
metallurgical coke is that the steel industry was and continues to be in
a serious problem. They are not able to compete even on the Indian
soil because of various other reasons and one of them is the high cost
of input; anf£ metallurgical coke is a very important input for the steel
industry. Shri Jibonbabu has been repeatedly saying that ,he has been in
the trade union movement from the age of 16 or whatever. So, he will
be in the trade union not only for metallurgical coke workers but also for
the steel workers. So, metallurgical coke being an important thing, |
looked at the figures, and | found that the total requirement of the
country is something like 24 lakh tonnes of metallurgical coke. What is
the total production? The totai production is three lakh tonnes. Now, we
had a regime where in order to protect this three lakh tonnes, we had
a very high rate of Customs Duty and at that high rate of Customs
Duty, the steel industry was becoming unviable and uncompetitive.
That is why, in the amendment which | have
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moved yesterday, | have suggested that on an end-user-basis, only
for the steel plants, metallurgical coke will be allowed to be imported
at a lesser rate of duty. | would like to assure Jibonbabu that neither
the unit in his constituency nor the units elsewhere need to close
down as a result of this. | myself represent, in the other House,
Madam Deputy Chairperson, a constituency which is famous for its
coal mines, which is famous for the products of coal industry.
Therefore, 1 am very acutely aware of the problems of coal industry,
and | can assure the House that | will do nothing which will hurt the
coal industry. In fact, last year, | raised the import duty on coal from 15
per cent to 25 per cent. So, it is only in order to help the steel industry
that this has been done.

Madam Deputy Chairperson, as per the instructions given by
you, | would like to end here, A very large number of points have been
raised by various Members to the extent to which they relate to
guidance of the Government, to the extent to which they relate to
specific issues.

Let me assure the House, they will receive my most earnest
consideration and we will try and do our best.

Thank you.

SHRI JIBON ROY: Madam ..{Interruptions)... Madam, we
are not satisfied with the reply. ...interruptions)... We are walking out.

(At this stage, some hon. Members left the Chamber)

THE DEPUTY CHAIRMAN: Now, we shall take up the motion
for
consideration of the Appropriation (No.2) Bill, 2001. The question is:

"That the Bill to authorise payment and appropriation of
certain sums from and out of the Consolidated Fund of India
for the services of the financial year 2001-2002, as passed by
Lok Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: Now, we shall take up clause-by-
clause consideration of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the
Bill.

SHRI YASHWANT SINHA: Madam, | beg to move:
"That the Bill be returned."
The question was put and the motion was adopted.
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THE DEPUTY CHAIRMAN: Now, we shall take up
motion for consideration of the Finance Bill, 2001. The question is:

"That the Bill to give effect to the financial proposals of the
Central Government for the financial year 2001-2002, as
passed by the Lok Sabha, be taken into consideration."”

The motion was adopted.

THE DEPUTY CHAIRMAN: Now, we shall take up clause-by-
clause consideration of the Bill.

Clauses 2 to 142 were added to the Bill,

The First Schedule to the Eight Schedule were added to the Bill
Clause 1, the Enacting Formula and the Title were added to the
Bill.

SHRI YASHWANT SINHA: Madam, | beg to move:
"That the Bill be returned."
The question was put and the motion was adopted.

THE DEPUTY CHAIRMAN: The House is adjourned
til 11 a.m. tomorrow.

The House then adjourned at nine minutes past eight of the clock, till
eleven of the clock on Friday, the 27™ April, 2001.
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